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In The Central Administrative Tribunal

Jaipur Bench, Jaipur

OA No.247/98 with MA Nc.182/98
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Date 6f Order

(»“)(rders“ -

6.12.2000

Mr. C.B.Sharma, counsel for the applicents
Mr. S.S.Hasan, counsel for respondent No.l
Mr. U.D.Sharma, counsel for respondents No.2 ard 3

None present for respondents Nes. 4.

The learned counsel for the applicents submits that spplicant
No.l and 3 was promoted to the IPS cadre ‘sometime past during the
pendency of the OA and now vide nectificetion dated 12th September,
2000 applicent Ne. 2, 4 and 5 have been prcmcted tc the IPS cadre.
The notification dated 12th September, 2000 He taken on record. In
view of this, the grievance cof the applicants stands redressed and,
therefore, he does nct went to press the present OA. The O2 is,

therefore, diéposed of as not pressed.

2. In view of the order passed in the OA, Misc. Application Nc.

182 /98 does not survive now.
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